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_ In this case the respondents sy
that the applicant hds produced a certi-
ficate whose genuineness was in doubt,
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and on verification the same was found if b

@ non-genuine document. The applicant
disputes this and insists that the Schodf
leaving Certificate produced by him is %‘
perfectly in order and genuine. In such ‘
circumstances, the applicant should, and%; $eos \(\{_Cx‘é\u&
is advised to, bring this fact to the e Y N\(\"%h\q»\
notice of the C.P.M.Gs, narrating his i :
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version. If any enquiry is held and if
the present applicant's version is |
findlly accepted as correct, the question
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of considering him for any vacancy in | W -

neagfuture can arise. 4t present no
2,

cause of action exists or has arisen
and no grievance survives. _

The application is thus
disposed of., NO costs.
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